
IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE (FTC),
BONGAIGAON

          SESSIONS CASE NO.08(B)/2010

State of Assam.

Vs.

Nanda Biswas.
   ..........Accused.

        Under Section 376 I.P.C.
PRESENT
Sri B. C. Das.
Additional Sessions Judge (F.T.C),
Bongaigaon.

APPEARANCE
Mrs. Rita Choudhury – Learned Additional Public Prosecutor for the State.

Mr. Nilay Kanti Ghosh – Learned Advocate for the Accused.

Evidence recorded on :- 23/4/10, 24/6/10
18/8/10, 21/12/10, 17/1/10, 14/3/11, 5/7/11.

Accused examined on:- 17/11/2011.
Argument heard on    :- 09/04/2012.
Judgment & Order passed on:-16/05/2012.

J U D G M E N T

FACTS   OF   THE   CASE
01. Prosecution  case  as  narrated  in  the  ejahar  briefly  stated  as  

follows :-

On 12.11.09, one Madhabi Sutradhar filed a complaint petition 

before  the  learned  Sub-Divisional  Judicial  Magistrate  (M),  Bijni  alleging 

inter-alia  that  on  17.9.09  at  about  8:30  P.M.  while  her  daughter  Mampi 

Sutradhar went outside to her house to meet her natural call, accused gagged 

her mouth and took to the room of a nearby school and committed rape upon 

her.  Accused warned her not to disclose the fact to anyone, otherwise he 

threatened to kill her.  After one week, she was again subjected to rape by the 

accused person.  As a result of the alleged sexual intercourse, she became 

pregnant  and  reported  the  matter  to  the  complainant.   The  victim  was 

examined by the doctor who confirmed the fact of her pregnancy.
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02. Learned Sub-Divisional Judicial Magistrate (M), Bijni sent the 

complaint to the O/C Bijni P.S. for investigation.  A case i.e. Bijni P.S. Case 

No.267/09 u/s 376/506 I.P.C. was registered and police started investigation. 

On  completion  of  the  investigation,  police  had  submitted  charge-sheet 

against the accused under Sections 376/506 I.P.C. 

03. Learned committing Magistrate, after furnishing the copy of the 

Case Diary to the accused person under section 207 Cr.P.C. has committed 

the case record under section 209 Cr.P.C., as Section 376 I.P.C. is exclusively 

triable by the Court of Sessions only.  

04. After receipt of the case record on committal, a Sessions case 

was  registered  and  vide  order  dated  25.1.10  Hon'ble  Sessions  Judge, 

Bongaigaon had transferred the case record to this court for disposal.  After 

hearing both the sides and having found prima-facie materials, charge under 

section  376  I.P.C.  is  framed  and  read  over  to  the  accused,  to  which  he 

pleaded not guilty and claimed to be tried.  Hence this case.

05. POINTS FOR DECISIONS

(i) Whether on 17.09.09 at about 8:30 P.M. accused had committed 

rape upon a minor girl, Mampi Sutradhar ?

(ii)Whether the accused is liable for conviction under Section 376 

I.P.C. for the offence as alleged by the Prosecution ?

     

DECISION & REASONS THEREOF

06. In order to bring home the charges against the accused persons, 

Prosecution  has  examined  as  many  as  8(eight)  witnesses  in  this  case. 

Accused is  examined under section 313 Cr.P.C.   Defence plea is  of  total 

denial.  Defence however, declines to adduce evidence in support of their 

case.

07. Heard the argument of both sides.

08. Perused the entire evidence on record.
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Let me discuss the evidence on record first :

EVIDENCE OF THE PROSECUTRIX

09. Prosecution has examined the Prosecutrix as PW3 in this case. 

She said that on the night of last Viswakarma Puja, at about 8 P.M., while she 

was going to attend her natural call in the back side of her house, accused 

suddenly appeared there, gagged her mouth with a 'Gamocha' and took her to 

a nearby school, removed her frock and panty and committed rape on her 

against her will.  Accused left her after about one hour.  She reported the 

matter to one Bina Nayak on that night itself.  After one week of that incident 

at about 8 P.M. accused again came to her house while she was preparing 

meal in her kitchen.  He again gagged her mouth and took her to the same 

school, removed her churider, pant, jangia and committed rape on her after 

giving a threatening to kill if she would report the matter to anyone.  He had 

committed sexual intercourse with her for about one hour and left her.  Out 

of fear, she did not report the matter to anyone.  About one or two months of 

that sexual intercourse she used to vomiting and then reported the matter to 

her mother.  She was taken to Lechagaon hospital where the doctor detected 

her pregnancy.  A 'bichar' was convened but not taken place due to absence of 

the  accused.   Then  her  mother  lodged  this  ejahar.   Her  statement  was 

recorded at court.  Exhibit-1 is her statement.  At the time of deposition, she 

had a 4 months old baby who was born as a result of the rape committed by 

the accused.

10. During  her  cross-examination,  she  deposed  that  her  wearing 

apparels used at the time of that, the incident were handed over to the police. 

She failed to utter any noise due to gagging of her mouth with 'gamocha'. 

She  also  failed  to  raise  any  alarm  even  after  the  incidents  due  to  the 

threatening given to her by the accused.  After both the incidents, she went to 

her house from the place of occurrence on foot and on both the days, she 

slept with her grandmother after washing her hand and face, but she did not 

report the matter to them except one Bina Nayak on the next day morning of 

the first occurrence.
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11. On perusal of the evidence of the Prosecutrix, it appears that she 

was raped by the accused twice applying the same procedure at the same 

time and place.  Both the occasions processes were continuing for about one 

hour and after the occurrence she went to her house on foot, washed her face, 

hand feet etc and after taking meals, she slept with her grandmother.  On the 

next day morning, she reported the matter to one Bina Nayak.  About one to 

two months after the incident, she used to vomiting and then she reported the 

matter to her mother, who took her to hospital where the doctor had detected 

her pregnancy.  Before filing of the case, though a 'bichar' was conveyed, not 

took place due to absence of the accused.  Later on, she gave birth a baby.

12. According to the PW-3, she had reported the matter on the next 

day morning to one Bina Nayak, but the prosecution has not examined this 

witness.   I/O also did not  cite this  woman as  witness in  this  case.   Non 

examination of this vital witness is definitely fatal to the prosecution case. 

When the victim started vomiting, she had reported the matter to her mother. 

Prosecution has examined the mother of the victim as PW-1 in this case.

EVIDENCE OF THE MOTHER OF THE VICTIM

13. Smti  Madhabi  Sutradhar  is  the  informant  of  this  case.   She 

deposed on oath that on the date of occurrence (did not remember the date 

but it was the day of Viswakarma Puja), the victim, a girl of 13 years, while 

she was going to attend her natural call, the accused took her to a nearby 

school  by  gagging her  mouth  and committed rape  on her.   Accused also 

committed sexual intercourse with the victim after 5 days of the first incident 

in the same time and place.  As a result, she became pregnant.  On being 

asked,  victim  told  her  about  the  incidents  of  rape  to  her  which  was 

committed by the accused.  The victim was taken to Bhetagaon CHC where 

Dr. R. Wary detected 3 months pregnancy.  A village 'Mel' was held but no 

decision was taken due to the absence of the accused.  Then she lodged the 

ejahar at  Bijni Court.   The delay of filing of the case was caused as she 

waited for 'bichar'.
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14. During her cross-examination she deposed that she did not know 

the date of birth of her daughter and she has not brought the school certificate 

from the school.  The accused is a married man having three children.  The 

victim did not report to her or to her grandmother or her maternal uncle about 

the occurrence immediately after the incidents.

MEDICAL EVIDENCE

15. PW-7 is  Dr.  Rabi  Ram Wary.   He  said  that  on  16.11.09,  he 

examined the victim at Bhetagaon CHC on police requisition and detected 

the following :-

Examination :

(1)Hymen was absent.  No sign of violence on her private part.

(2)No other sign of violence on her private part.

(3)She was pregnant, which was ascertained by urine test.  As per 

X-Ray done from Bose X-ray centre,  Bijni,  her age was less 

than 17 years.

Impression :

A girl of less than 17 years of age with pregnancy with history 

of intercourse, which was confirmed by absence of hymen.

Exhibit-2 is the Medical report; Exhibit-2(1) is my signature.  

Exhibit-3 is the X-ray report.

16. Doctor has clarified the court that the victim told him that it was 

the accused Nanda Biswas who is liable for her pregnancy, but he did not 

mention this fact in his report.

17. As  per  doctor,  the  age  of  the  victim  at  the  time  of  her 

examination was less than 17 years and she was carrying pregnancy.  The age 

was  mentioned  in  the  report  on  the  basis  of  X-ray  of  the  victim.   The 

pregnancy of the victim was determined on the basis of Urine test which was 

confirmed by the absence of hymen.
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CORROBORATIVE  EVIDENCE,  IF  ANY ?

18. PW-2 Sri Polan Sutradhar is the grandfather of the victim.  He 

was present at the time of medical check up of the victim, where he came to 

know from the doctor about her pregnancy.  According to him, the victim 

was 13 years of age at the time of alleged incident.  He convened a village 

'Mel' but no result came out.  During his cross-examination he has stated that 

after the alleged occurrence, victim took dinner with them and went to sleep 

with her grand mother.

19. PW-4, Dhiren Mahanayak stated that he heard the incident from 

the victim.  This  version is not  supported by the victim, and as  such the 

evidence  of  this  PW does  not  helpful  to  prosecution.   But  his  evidence 

regarding 'village Mel' has got some force in this case.

20. PW-5 Akhil Ray came to know about the incident from PW-1. 

He was present in the 'village Mel' but no fruitful result came out in that 'Mel' 

due to absence of the accused.  Like PW-4, the evidence of this witness about 

the source of information is not at all proved.  But he has supported the PW-4 

regarding holding of village Mel in respect of the alleged incident.

21. PW-6 Jiban Krishna Das is another reported witness and he was 

remaining present in the 'village Mel'.  According to him, no fruitful result 

came out in the 'Mel' due to absence of the accused.

22. All the three Pws i.e. PW-4, PW-5 and PW-6 have stated the age 

of the victim as 13 to 15 at the time of incident.  They have supported the 

evidence  of  PW-1  and  the  medical  evidence  in  this  regard.   All  these 

witnesses have implicated the accused in this case but the defence failed to 

bring out from the month of these witnesses that they have falsely implicated 

the accused in this case.  The defence also failed to disclose about having 

their enemity with the accused for implicating him falsely in this case.
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EVIDENCE  OF  THE  I/O

23. PW-8 Sri Achyatananda Das is the i/o of this case.  He said that 

on  16.11.09,  as  per  direction  of  the  O/C,  Bijni  P.S.,  he  conducted  the 

investigation of this case.  During investigation, he had visited the place of 

occurrence,  examined  the  witnesses,  drew  the  sketch  map  marked  as 

Exhibit4, sent the victim for medical examination as well as for recording her 

statement  u/s  164  Cr.P.C.,  collected  medical  report  (Exhibit-2)  and  on 

completion of the investigation, he had submitted the charge-sheet against 

the accused under Section 376/506 I.P.C., vide Exhibit-5.  He also exhibitted 

the ejahar as Exhibit-3.

24. During his cross-examination, he deposed that the date of filing 

of  the  ejahar  was  on  16.11.2009  and  the  alleged  incident  took  place  on 

17.9.09.  Though there was delay of filing the ejahar, the complainant has 

explained the cause for delay of filing of the ejahar.  Accused surrendered at 

P.S. on 04.12.09 and then he was arrested by him (i/o).

EXAMINATION OF THE ACCUSED U/S 313 Cr.P.C.

25. At the end of the trial, accused is examined under Section 313 

Cr.P.C.  All the incriminating evidence are put to the accused to which he 

answered in negative.  But he has admitted that the victim gave birth a child 

before her marriage and he has no knowledge about the father of that baby. 

The case, is therefore nothing but a case of total denial.  However, he has 

examined one defence witness in support of his case.  

DEFENCE   EVIDENCE

26. Smti. Gauri Dutta is the lone defence witness.  She is the sister 

of the accused.  Her marriage was solemnized about 7 years ago and since 

then she has been residing in her  matrimonial  house.   She states  that  on 

15.9.09, the accused went to her house and stayed there till 21.9.07, he was 

in her house for marketing for Viswakarma Puja. In her cross-examination 

she said that the age of the victim at the time of incident was 14 years, who 

gave birth a child before her marriage.  She did not know whether that child 

was fathered by the accused.
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27. This defence witness is an interested witness.  She did not know 

the person who had fathered the baby of the victim.  She also did not know 

whether the accused is liable for the birth of the baby of the victim.  But she 

has stated that the accused was in her house during the period of alleged 

incident.

SUMMERY OF EVIDENCE

28. On close scrutiny of the evidence on record, it  appears to me 

that the victim who used to reside in her grand father's house.  On night of 

the Viswakarma Puja at about 8 P.M. while was going to the back side of her 

house to attend her natural call, accused suddenly appeared there, gagged her 

mouth with a “Gamocha” took her to a nearby school, removed her wearing 

apparels and committed rape upon her.  He left the victim after one hour. 

Then the victim returned back to her house on foot, took her dinner and went 

to sleep with her grand mother.  She reported the matter to one Bina Nayak – 

who was not cited as an witness by the i/o of this case.  It is also alleged that 

same  incident  took  place  on  another  date  after  one  week.   She  did  not 

disclose the matter  to  anyone due  to  the  threatening given to  her  by  the 

accused.  As a result of the alleged sexual intercourse the victim pregnant 

which was confirmed by the doctor on the basis of urine test backed by the 

fact of absence of Hymen.  Later on she gave birth of a child.  PW-1 being 

the mother of the victim stated the age of the victim as 13 years in her ejahar 

as well  as in her evidence.   Supporting her evidence,  PW-4 to PW-6 and 

DW1 has stated the age of the victim as 13 to 15 years.  Their versions are 

supported by the medical evidence as because on the basis of X-ray report, 

doctor has opined that the age of the victim was less than 17 years at the time 

of her examination.  All the Pws have stated in one voice that it  was the 

accused who was behind the incident.  DW stated that on the date of the 

alleged  occurrence,  the  accused  was  in  her  house,  but  there  is  no  any 

supporting evidence in this regard.
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LEGAL  PROVISIONS

29. A man is said to commit 'rape' who has sexual intercourse with a 

woman  under  circumstances  falling  under  any  of  the  six  description 

mentioned in section 375 I.P.C.  Rape is the act of physically forcing woman 

to have a sexual intercourse.  Statutory rape is a sexual intercourse with a girl 

under the age of consent.  Rape is not a crime against the person of a woman, 

it is a crime against the entire society.  It destroys the entire psychology of a 

woman and pushes her in to deep emotional crime.  'Rape' is therefore, a 

most heated crime.

30. To have sexual  intercourse with  a  woman against  her  will  is 

rape.  The expressions 'against her will' means that the act must have been 

done inspite of the opposition of the woman.  Non resistance on the part of 

the woman does not amount to consent.  Absence of injuries on the person of 

the Prosecutrix is not necessarily an evidence of falsity of the allegation or an 

evidence of consent on the part of the Prosecutrix.  It will depends upon the 

fact and circumstance of such case.

31. If once, it was proved that the girl was below 16 years of age, 

the question of consent does not arise and the fact that no injury was detected 

on the private parts of the girl or that she was found to have been used to 

sexual  intercourse  also  become  irrelevant  where  the  evidence  on  record 

shows that the victim minor girl was taken away from the custody of her 

parents/  guardians,  and  subsequently  subjected  to  sexual  intercourse  by 

accused, the accused will be liable for punishment under Section 376 I.P.C.  

32. The only conclusive piece of evidence of girl's age may be the 

birth certificate.  Where such a document is not available, the court has to 

base its conclusion upon all the facts and the circumstances disclosed on all 

the physical features of the person whose age is in question in conjunction 

with such testimony as may be available.  Where the evidence on record 

indicated some discrepancy as regards age of the victim, the statement of the 

mother can be taken into consideration in order to determine the age of the 

victim.
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33. The best evidence as to the age of the person violated ought to 

be produced.  A doctor is a better position to form an opinion about the age 

of a person than a layman, but the statement of the doctor is no more than an 

opinion.  The doctor's opinion can be taken in to consideration by adding or 

subtracting two years on either side.

34. The main evidence in all the cases of sexual offences is that of 

the victim herself.  The prosecutrix of a sex crime is a victim of a crime.  In 

practice, a conviction for rape almost entirely depends on the credibility of 

the  woman,  so  far  as  the  essential  ingredients  are  concerned,  the  other 

evidence being merely corroborative.  A prosecutrix complaining of having 

been a victim of the offence of rape is not an accomplish after the crime. 

There is no law that her testimony can not be acted without corroboration in 

material particulars.  Her testimony has to be appreciated on the principle of 

probabilities  just  as  the  testimony  of  any  other  witness.   Conviction  for 

offence  of  rape  can  be  based  on  the  sole  testimony  of  the  prosecutrix 

corroborated by medical evidence and other circumstances such as the report 

of chemical examination etc.  If the same is found to be natural, trustworthy 

and worth being relied on. 

35. Delay in filing FIR :-

Mere delay in filing FIR is no ground to doubt the case of the 

prosecutrix that the evidence given by her should not be accepted.  Delay in 

lodging  the  FIR  cannot  be  as  a  ritualistic  formula  for  doubting  the 

prosecutrix case and discarding the same solely on the ground of delay in 

lodging the FIR.  Delay has the effect of putting the court in its guard to 

search  if  any  explanation  has  been  offered  for  the  delay,  and  if  offered 

whether it is satisfactory or not.  There may be various reasons for filing a 

complaint after some delay.  That the prosecutrix may be a young girl and 

she might have been threatened; she might be worrying about her future, she 

might have been frightened and may be traumatic state of mind.  It is well 

settled  that  the  accused  is  not  entitled  to  acquittal  and  the  prosecution 

evidence cannot be discarded on the ground that the complaint was not filed 

immediately.
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36. Identity of the accused :-

Ordinarily the woman who has been raped would not forget the 

face  of  the  person  who  committed  forcible  sexual  intercourse  with  her. 

Hence  even  in  absence  of  identification  parade,  her  evidence  can  be 

accepted.

AGRUMENT OF THE DEFENCE

37. Learned counsel of the defence has raised the following points 

during the argument of the case :-

(1)That the alleged occurrence took place on 17.09.09 and the FIR 

was lodged on 16.11.09 after the lapse of two months.  As such 

serious doubt arises about the facts of the case. According to the 

learned defence counsel, it is purely a case of after thought and 

hence the benefit should be given to the accused.

(2)That on the date of occurrence the accused was in her sister's 

house.  Defence proved this fact by adducing evidence.  As the 

accused  was  not  at  the  place  of  occurrence  on  the  date  of 

occurrence, court cannot held the accused guilty of the offence 

alleged.

(3)That the age of the victim also not proved by the prosecution as 

there is no any authentic documents such as Birth Certificate or 

School  Certificate  to  prove  the  age  of  the  victim.   Hence 

accused cannot be held liable for the offence without proving 

the age of the victim.

38. Turning to this case, it appears that the complainant (the mother) 

had  submitted  the  complaint  before  the  learned  Sub-Divisional  Judicial 

Magistrate (M), Bijni on 12.11.09.  The date of occurrence was shown in the 

complaint marked as Exhibit-3 as 17.09.09. and 7 days after 17.9.09.  There 

was delay of 57 days.  It is stated in the complaint that accused threatened the 

victim to kill,  if  she will  disclose the matter to anyone.   Considering her 

future as well as to afraid of the accused, she did not disclose the matter to 

the complaint.  Where her monthly cycle stopped and used used to vomiting. 
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She reported the matter to her mother on 9.11.09.  Then her mother convened 

a “vilalge Bichar” but  no result  came out  due to absence of the accused. 

Thereafter the informant lodged the ejahar on 12.11.09.  The plea of “Bichar” 

is  well  proved by the Pws 4 to 6 and DW-1.  Thus due to fear and also 

waiting for bichar, complainant lodged the ejahar after two months of the 

occurrence.   In  my  considered  view,  the  grounds  for  delay  in  filing  the 

complaint is fully and satisfactorily explained by the prosecution.  Hence the 

objection of the defence is overruled.

39. Case of the defence is that the accused was in her sister's house 

on the date of incident and DW-1 has stated this fact by adducing evidence. 

Her evidence is not corroborated by any witness.  On the other hand, the 

evidence on record disclosed that the houses of the accused and the victim 

are situated in the same village.  Accused is known to the victim.  She could 

identify the face of the accused at the time of incident as there is no any 

evidence that the accused was covered his face with clothes at the time of 

committing rape.  The victim's evidence cannot be doubted and discarded on 

the point of identification of the accused.  DW-1, being the brother of the 

victim has deposed evidence falsely in order to save the brother from the 

offence.  Moreover there is no any evidence of enemity against the accused 

for implication him falsely in this case.  Hence this point of the defence also 

not considered.

40. Regarding the age of the victim, prosecution has failed to prove 

the birth certificate or school certificate of the victim in this case.  But the 

mother who is the best person to know the age of the victim has categorically 

the age of the victim as 13 years.  Her evidence is clearly supported by PW-

2, PW-4, PW-5 and PW-6.  Even DW-1 also in her cross-examination has 

stated the victim was 14 years  old at  the time of  the alleged occurrence. 

Medical  evidence on the basis  of  X-ray  report  shows that  the age of  the 

victim at the time of examination was below 17 years.  The medical evidence 

is to be considered by 'plus' 'minus' two years on either side.   The evidence 

on  record  thus  clearly  established  that  the  victim  was  under  the  age  of 

consenting age.  Hence I am not agreed with the submission made by the 

defence in this regard.
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41. CONCLUSION : On  the  basis  of  the  entire  discussions,  it 

appears that the prosecutrix was subjected to rape by the accused on the night 

of the Viswakarma Puja in a nearby school.  The victim did not make any 

noise as  her  mouth was gagged by the accused with a “Gamocha”.   The 

victim did not disclose the matter to anyone due to threatening of death given 

to  her  by  the  accused.   There  is  nothing  in  the  record  to  disbelieve  the 

evidence of the victim.  Her evidence seems to be reliable and trustworthy. 

Her evidence, though not necessary, is fully corroborated by the other Pws 

i.e. PW-1, PW-2, PW-4, PW-5 and PW-6.  The delay of lodging the the FIR 

also fully explained by the prosecution.  The evidence of PW-3 and PW-7 

have  clearly  shows  that  it  was  the  accused  who  had  committed  sexual 

intercourse with the victim.  Moreover, there is no any evidence to show that 

the accused was falsely implicated in this case.

42. Considering all, I am of the view that the Prosecution has proved 

the  case  against  the  accused under  Section  376 I.P.C.  beyond  reasonable 

doubt and hence he is liable for conviction as per section 376 I.P.C.

43. Heard the accused Nanda Biswas on the point of sentence under 

section 235(2) Cr.P.C.  He pleaded not guilty and prayed for taking lenient 

view at the time of awarding sentence.

O  R   D   E   R

44. Accused Nanda Biswas is  convicted under Section 376 I.P.C. 

and sentenced him to undergo R.I. for 8 (eight) years and also liable to pay 

fine of Rs.2000/- in default S.I. for another 4 (four)months.

45. Let supply a free copy of judgment and order to the accused 

under Section 363(1) Cr.P.C.

46. Let a copy of the Judgment and Order be sent to the learned 

District Magistrate, Bongaigaon for information under Section 365 Cr.P.C.

47. Given under my hand and the seal of this court on this 16th day 

of May'2012.

        (Sri B. C. Das),
Additional Sessions Judge.

Dictated and corrected by me.....          Bongaigaon  .  

  Additional Sessions Judge.
  Bongaigaon.
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A P P E N D I X

PROSECUTION WITNESSES

1) PW  1 : Madhabi Sutradhar.

2) PW – 2 : Sri Polan Sutradhar.

3) PW – 3 : Mumpi Sutradhar @ Swapna Sutradhar.

4) PW – 4  : Sri Dhiren Mahanayak.

5) PW – 5   : Sri Akhil Ray.

6) PW – 6  : Sri Jiban Krishna Das.

7) PW – 7 : Dr. Rabi Ram Wary (M.O.).

8) PW – 8 : Sri Achyatananda Das (S.I. of police).

PROSECUTION EXHIBITS

(1)Exhibit – 1  : The statement of the victim u/s 164 Cr.P.C.

(2) Exhibit – 2 : The Medical report.

(3) Exhibit – 3  : The written ejahar.

(4) Exhibit – 3  : The Xray report.

(4) Exhibit – 4 : The Sketch map.

(5) Exhibit – 5 : The Chargesheet.

DEFENCE WITNESSES

DW  1 : Smti. Gauri Dutta.

DEFENCE EXHIBITS

NIL

    (Sri B. C. Das),
    Additional Sessions Judge.

      Bongaigaon   .  

*******


